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CENTRAL AiyilNISTRATIUE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI

n.A.NO.557/95 &
CCP No.294/94 in
O.A.N 0.258 V92

Hon'ble Shri Dustice 3.C.PIATHUR, Chairman
Hon'ble Shri P.T.THIRUUENGADAM, Memb8r(A)

New Delhi, this 31st day of March, 1995

Smt. Mukesh Saini
widow of late Shri Rajinder Singh Saini
Khallasi
Office of the Accounts
Northern Railway
Kishanganj
DELHI.

(By Shri B.S.Mainee, Advocate)

VERSUS

Shri Masish Uz Zaroan
General Manager
Northern Railway
Baroda House
New Delhi,

Shri R.N.Agha
Divisional Railway Manager
Northern Railway
State Entry Road
NEW DELHI,

• ••• Petitioner

Respondents

ORDER (Oral)
I

Hon'ble Shri Duetice 3, C. MATHUR, CHAIRMAN

The ^plicant filed the instant Contempt /^plication : ,.a

alleging disobedience by the respondents in complying with the
Dudgraent of the Tribunal dated 13.12.1993 passed in OA No.2684/92.
In their reply dated 21.2.1995 filed In RA r«o.557/95, the respondenta

familyhave stated that the rate of the/pension has been fixed and advice

has been issued to the Manager, Punjab National Bank, Link Office,
New Delhi for payment of the pension to the applicant. When the
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cas. ca,e up „„ the Uet heerlpp (p.3.,„5), the teamed <»uheet

--»3pehde„tepeeeed^"chepuet„..es.„3V-tethe --atned ceuneet the eppUcent pp epopunt pt etteem. ,e,pW
hae been fued thereafter o„ pehalf t.,
i. ®applicant tp aaaert thatthe anpunt paid la Inauffldent /pr that the f
aptu.ll„ K . " "aa nptactually been fixed. Acoprdlncly the l, h

Judgment pf thl. Tribunal : ;tandacpaplled uUh. T„cther aPtlpn la caiipd fpr.
Cpntenpt Appllcatlpn la ppnelonan t
aetpcpeta «ptl . ahall b. np prder

NcUpe laauad la hereby dlachargad,

}. I- ^
(P.T.THIRUVENGAOflfl)

(S.C.«ATHUR)
CHAIR1AN
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